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Item No.03:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.60 of 2026 (SZ) & 

I.A. No. 57 of 2026 (SZ) & 
I.A. No. 58 of 2026 (SZ) 

 
 

IN THE MATTER OF: 
 

Padala Lova Dora, Visakhapatnam, 
A.P. & Ors.                                                                                                                 
 

...Applicant(s) 
 

Versus 
 

     The State of Andhra Pradesh, 
Through the Principal Secretary, 
WRD & Ors. 
 

...Respondent(s) 
  
Date of hearing: 09.06.2026. 

 

 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER     

 
 

For Applicant(s):          Mr. Sanjay Upadhyay, Sr. Adv. a/w. 
M/s. Eisha Krishn, Fizza Zaidi, Satvika 
Krishnan. 
 

For Respondent(s): Ms. M. Harshini represented 
Mr. K. Ravindranath for R1,R3,R4 & R7. 
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ORDER 
 
 

1. Notice has been served on all the respondents.  

However, none of them have filed their response.  

 

2. In the meanwhile, it is alleged that the blasting 

operations at the site had hurt senior citizens, as the blasting was 

not carried out in a controlled manner as recommended by the 

RDO. 

 

3. The learned counsel appearing for the applicant has 

brought this issue to our notice by filing the advance hearing 

application, alleging that blasting operations are being carried out 

in violation of the prescribed norms. He has also produced certain 

photographs in this regard. 

 

4. Today, the standing counsel for the State of Andhra 

Pradesh is not present. 

  

5. A factual verification has to be done. Hence, we direct 

the District Collector – Anakapalli District, who is the 3rd 

Respondent, to inspect the area, in particular with regard to the 

allegations made in this application [I.A. No. 58 of 2026 (SZ)] and 

file a detailed report. 

 

6. The advance hearing application [I.A. No.57 of 

2026(SZ) is allowed. 
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7. Considering the urgency involved, list the matter on 

15.06.2026. 
 

 
                            Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM  
  
  

                              Sd/- 
Dr. Prashant Gargava, EM 

 
 

O.A. No.60/2026(SZ)  
9th June, 2026. RJ. 
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